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SARI A. G. KULKARNI (Mahatashtia).

Sir, the reply given by the Minister s not
proper because last time also he mentioned

that during this  Session  the resolution
given by me about Shri Rajnaram will be

discussed Now Shri Rajnarain says he
is 1eady even tomorrow. Sir, I am also
1eady tomoirow for that discussion 1 am
ready even today The Mmister goes on
saying next Session, next Session Why
should 1t be postponed everytime I do not
undeistand all this,
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SHRI OM MLHTA : Su, 1t depends
on the avalabily of tme I time 18
avatlable, we will discuss 1t When there

s no time to what can we do 7

MR CITATRMAN Now let us proceed
with thie business
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REFERLNCE 10 THE DISCLOSING OF
NAMES OF CERTAIN PERSONS IN
CONNECTION WITH COCA COLA

AFFAIR

SHRI  BHUPESH GUPTA (West
Bangal) With vour paimission, may I say
4 wotd? Shit Momu! Haque Choudhury 1
hete now His attentuon must have been
diawn to the Press statement of Shr
Mahida and Shii Krishna Menon. both of
whom have denied that they have erther
wiitten any letter to the Minister or they
have brought any pressute on him n favour
ol Coca Cola Company This 1s a4 serious
statement of the two Members of the other
House

SHRI ARJUN ARORA (Uttar Pra-
desh) : Only one 1s the Member  Shri
Mahtda 1s not & Member

SHRI BHUPESH GUPTA . Shn
Mahida 15 not a Member [ think  Shri
Moinul Haque Choudhury should set the

tecords  straight.  He ieleired (0 Shrt
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[Shr1 Bhupesh Guptaj

Arjun Arora’s letter—a good letter at that
He did not refer to any lettet by eithct
Shri Krishna Menon or Shr1 Mahida On
the other hand, many other people also
spoke to him tor Coca Cola Company
To my information, Shri Hitendra Desai
was one of them Why that name was
suppressed” Let him tell us whether Shri
Hitendra Desai, ex-Chief Minister of Guj
rat was one of the persons who personally
spoke to him or Government people fou
considering favourably the case of Coca
Cola and whether some other ex-Ministers
or people hke Mahataja of Patiala connec-
ted with the matter also spoke to him
Without giving other names, he just guve
the names of two persons— Shr1 Mahida and
Shr1 Menon I think the matter should be
clariffied Otherwise, 1t wtll become 1mpos-
sible I insist that the names should be
given. Iam one of those who do not
want to shield any body In public hfe
whoever speaks for big business like Coca
Cola, should be exposed, irrespective of
other considerations But 1n the present
case, two persons have demed The posi
tion should be clarified

SHRI A G KULKARNI
(Maharashtra) It has also been reported
today m a paper ot highly economic
standard that lobbies have been
created in the Rajya Sabha—one for Coca
Cola and another for Gold Spot Shri
Moimnul Haque Choudhury mentioned the
names of two persons We hear thut there
are other balches of Membeis of Parhia
ment who bring pressure from this side or
that side Utilisation of Parliament’s
forum for this purpose 1s deplorable The
Minister should have been careful in giving
out names when he had no letters from
any of them

SHR! BHUPESH GUPTA. I would
like to hcar the Minister now I agrec
that no business lobby should operate—
whether for Coca Cola, Pepsi Cola, Gold
Spot or black spot. Iam not concerned
with that.
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SHRI A D MANI (Madhya Pradesh)
I want to raise a point of order. The state-
ment ot the Minister has been contradic
ted by Shr1 Mahida and corrected by Shri
Menon who admatted that he had spoken
to the Minister 1 want to know, If we
Members of Parliament speak to a Minister
does It mean putting pressure on him’ We
may put forward a wrong point of view
Shir Menon says that he casually men
tioned this 1o the Minster. Does 1t
amount to pressure’ This 1s musrepresen
ting the role of Members of Parliament
who want to approach a Minster and niake
Some representation on a subject of public
Interest 1 want to draw your attention
to the 1mpropuiety of Shrt Moinul Haqu¢
Choudhury 1n mvolving people to contra
dict the statement made by him 1 feel
that this kind of practice should be discon
tinued by him and other Ministers

SHRI BHUPESH GUPTA This 1s
not the issue

MR CHAIRMAN Please sit down
I have heard you thrice
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MR. CHAIRMAN: You wanted Bangla
Desh, Mr. Rajnarain,

Sl VFATTEAW: gH &1 AT @
AT T 9% TG 2T |
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fwfam | g Fg3 § 7T F7 AA FAY
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Fr 1 &N AT 9§ 98 g w7y fF
TAT F qwe fwar

(Interruptions)
SHRI ARJUN ARQORA: Sir, on a point
of order ... (Interruptions) ... Sir, on

a point of order.

MR. CHAIRMAN: No point of order,
please.

SHRI AWADHESHWAR PRASAD
SINHA: Sir, Members are after the blood
of the Ministers . . .

(nterruptions).
SHRI ARJUN ARORA : Sir, has he
become the Parliamentary Secretary ?

MR. CHAIRMAN : No, this is no
point of order,

SHRI AWADHESHWAR PRASAD
SINHA: If I choose, I may be much than

that, Mr. Arora. I can take care of my-
self.

ot TwAT: §Y gy fidea
fear a1 sy qw 7o A agdy OF
AT FIfRU 5T IFIT @ GFT FaAr
e AT fRar) ga @ a9 miy o)
FZAT ATZT | W 9091 8 97 foqaqre
w1ed § | zafa g A Faw ag sgr
ey & o Wigga gv N @7 aurq
q¥@at a5 & fau 937 anh
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MR. CHAIRMAN: Yes, Mr. Chou-
dhary, do you want to add anything ?

7T g R AN AS  Iq
qLE TG FU R |

THE MINISTER OF INDUSTRIAL
DEVELOPMENT | nieitfus  fasm@
w5t (SHRI MOINUL HAQUE CHO-
UDHURY): Yes, Sir. Sir, the other day,
while T was making my statement, I never
said and you kindly look into the pro-
ceedings.

MR. CHAIRMAN : Yes.

SHRI MOINUL HAQUE CHOUDH-
URY : ... that Mr. Krishna Menon or
Mr. Mabhida or, as a matter of fact, Mr.
Arjun Arora put any pressure on me. [
only said that Mr. Arjun Arora had done
a singular service by drawing my atten-
tion to this matter whereupon [ got the
files and I could examine this matter.

In this connection also, Sir, 1 say that
some other people represented to me that
reduction from 20% to 5% was a drastic
one and I should look into it, I never attri-
buted the question of pressures so far as
Mr. Krishna Menon or Mr. Mahida or, as
a matter of fact, Mr. Arjun Arora was
concerned. [ repeatedly beseeched this.
House not to compel me to give the names.

MR. CHAIRMAN : Yes, you did 1t.

SHRI MOINUL HAQUE CHOUD-
HURY : I repeatedly said that the people
who were not in this House, who cannot
defend themselves, I should not mention
their names. But, if I remember right—
and the proceedings will bear me out—Shri
Rajuarain was so excited that he repeatedly
.. . (Interruptions) . . .

SHRI ARJUN ARORA: He was never
excited.
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SHRI MOINUL HAQUE CHOUD-
HURY Mu. Arora, 1 should be allowed

to speak

MR. CHAIRMAN Mt Aiora, please

do not imterrupt.

SHRI ARJUN ARORA, Shri Rajnarain

1s a very calm person

SHRI MOINUL HAQUE CHOUD-
HURY Sir, he repeatedly put pressure on
me to disclose the names and Mi Bhupesh
Gupta also did  the same thing so much
so that 1t was said that if 1 did not disclose
the names, 1t might be taken that one of
m relations nught have put pressure and
the name of the prime Minister and even
some of her ielations wete also brought
in And, last of all, Sir, 1t was satd that
Jf [ did not disclose the names, 1t would
tantamount to showing disrespect to you
It was at this stage that T mentioned the
names It was not in the confext of pressure
Krishna Menon—

that 1 mentioned Shu
him—and

I pay my deepest respects 1o
he has supported me by teling that he cas-
uzlly mentioned about 1t and asked me to

look 1nto It.

SHRI A D MANL lhat 15 not

piessuie .

MR CHAIRMAN No, Mi Mani

SHRI MOINUL HAQUE CHOUD-
HURY 1 never said that Kindly read
the proceedings Kindly read the procee-
dings It Tever used that word about Mr
Krishna Menon or Mr. Mahida, I am pre-
pared to apologise, offer an unqualified
apology. But, 1f the proceedings do not
support 1t, the hon Membeis who are now
teeling the pinch and were advising the
day before yesterday 1n this House or
yesterday that 1 should not have mentioned
names, must themselves repent for 1t in
as much as 1t was they who had created
the situation for me to divulge the names
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by biinging 1n, Su, your name and saying
that | was not showing respect to you. Sir,
[ wanted to live up to the standards of
parliamentary domocarcy that a person
should not mention the name of another
person who 1s not in the House. But, I was
forced to do so. Mi. Mahida has ssiied a
statement saying that he had no occasion
to write to me Su, I neversard that any-
one of them ever wrote to me So far as
[ am concerned, 1t you kindly look 1into
the proceedings, you will find that none of
them wiote to mz There 15 no yuestion of
wiiting to me; 1t was a case of speaking
to me Mr Mahida has issued a statement
that he did not speak to me But, in my
defence, 1 would Like to say that after my
statement, he telcphbned me and n that
telephone talk he did not (!l me, one day
aftet my statement herc, thatl made a
wrong statement The only complaint he
made was this: “You could have avoided
gwing my name (n the House” I told him
m my turn that I did not want (o give the
name, but if I was gruelled for 45 mun-
utes and If 1t was brought on the floor ot
the House that I was disiespectful to the
Charr, for whom 1 have the lughest res
pect, not only as the Chanman, but as an
eminent personality in this country, what
could I do? Theteatter, two days after,
if Mr Mahida chose to 1ssue the
statement, I have no paper to disprove
1t It s a statement VeLsus
statement. I for one  believe that a
Membe: of the House should never tell a
lic to the House and 1 had lived up to 1t
when I mentioned about him and I shall
contmue to live up to that parliamentary
tradition.

MR  CHAIRMAN : This matter 1s
closed

SHR1 ARJUN ARORA No, Sir.
He has agamm made a wrong statement.

MR. €CHAIRMAN . No, no I do not
allow this.
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SHRI BHUPESH GUPTA : He was
perfectly justified in asking for the names.

SHRI ARJUN ARORA : He said no-
thing against anybody, but he said that he
never mentioned pressure. The proceedings
are there to show that he has mentioned it.

MR. CHAIRMAN : Now, his latest
statement is, he never attributed pressure
to anybody.

SHRI ARJUN ARORA : No, no, vo,
Sir.

SHRI MOINUL HAQUE CHOUDH-
URY : May I clarify?

st VAW © AT ST & ATH
qT I AIH &1 @ T FIfT |

st garafa ;. HaT o arefr a8
qAY g, & H FAT F® | AT &3
SIECE

SHRI MOINUL HAQUE CHOUDH-
URY : I clarified that pressure was used
with reference to Coca-Cola and Gold Spot.
You will kindly check up. I havealso to
say today that new names have been dragg-
ed in; there is the name of Shri Hitendra
Desa1 and others. They never talked to
me.

MR. CHAIRMAN: The matter is
closed now.

SHRI ARJUN ARORA : It cannot be
closed,

MR. CHAIRMAN : I have got a right
to say that the matter is closed, and it is
closed. N

SHRI ARJUN ARORA : T have also

a right to make a submission to you,
|

MR. CHAIRMAN : You may make jt,
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SHRI ARJUN ARORA : Please spare
one minute for me. The Minister has stated
here, just now, in your presence, that he
never mentioned pressures.

MR. CHAIRMAN : That was with
reference to you.

SHRI ARJUN ARORA : With refe-
rence to me he has been very generous.
And he referred to the proceedings.: 1
have the proceedings.

MR. CHAIRMAN : I do not want any
proceedings.

SHRI ARJUN ARORA : You will
please hear me and then rule me out when
I sit down. He has talked of pressures and

. pressures. [ am reading from page 27 of

the uncorrected report. ‘1 have not allow-
ed them despite all kinds of pressures on
me.” This is what the Minister had stated,
Then Mr. Bhupesh Gupta says : ‘What
kind of pressure is it ? This is very impor-
tant...” Then he said “The pressure is cer-
tainly from the applicants. They come
and meet me almost every ten days. They
want an interview with me. This is one.”

SHRI MOINUL HAQUE CHOUDHU -
RY : Yes, and another is. ..

(Inierruptions)

SHRI ARJUN ARORA
another group of people . ..”

: *“There is

SHR1 AWADHESHWAR PRASAD
SINHA : The time of the House is unneces-
sarily being wasted.

SHRT ARJUN ARORA : So, he talk-
ed of pressures.

SHRI MOINUL HAQUE CHOUDHU-
RY : Pressure by Coca-Cela and Gold
Spot.
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SHR! ARJUN ARORA Now he says
that he did not talk of pressuie

MR CHAIRMAN He does not say,
M1 Aroia, that he never taiked of pressure
he says that he never talked of pressure
trom you, Mr Mahida and Mr, Krishna
Menon M1 Arora now I ask you to sit
down

s dharum FaQ (fagre) « me
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SHRI ARJUN ARORA On the 26th
he talked of pressures and today he
comes to say that there are no pressures
He did mention pressuies.
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RESOLUTION URGING THE GOVERN
MENT OF INDIA TO RECOGNISE
THE SOVEREIGN DEMOCRATIC

REPUBLIC OF BANGLA DESH

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal) 1 beg Lo move

““That this House utges upon the
Government ot India to recognize the
Sovereign Democratic Republic of Bangla
Desh, to establish diplomatic rclations
with 1t and to make a declaration to that
cffect belole the conclusion of the cuirent
sesston of Parhiament ™

Sir, the content ol this Resolution 1s
not new In various forms, throngh Shoit
Duration Discussions, through Calling
Attention Motions and 1n  vatious other
ways we discussed (he question of recogni-
sing the Sovereign Democratic Republic of
Bangla Desh on many occasions 1n this
House If Iremeinber correctly, on the
31st of March this vear we passed a Reso-
lutton unanimously which was moved by
the Pitme Mmnister herselt in which we said

1n the last part .

“This House records 1ts protound con-
viction that the historic upsurge of the 75
million people of East Bengal will
trrtumph  The House wishes to assure
them that their struggle and sacrifices will



